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g>en court 

C8':TRAL ADN1l NI STRr. TIVE THIBU1'1A.L ALLAHABAD 88'lCH 

J\LLAHAB.C\D. 

Allahabad this the !Oth day of September 1997. 

C4"'iqina l Appli ca tior n o . 119 of 1996. 

t-Jon • ble t.~r . s . naya l. Administrative ~ief':"ber . 

Hardaya l, s/o Late Shri C..ayas i, r/o Villdge & p ost Thra uli, 
Distt . Jhansi , Present l y r€siding at C/o lAOh'ln Lal Rajpoot, 
~eha r Ba ba Bhat\la ri , Nieha r puri, Hamirp ur, v1ork in'] a s wor k 
sharkar Grade 111. i.n the Office of the Lovier vamuna 
sub Division on Ill Ceritral \'{at er c ommission. f.Aeharr uri, 
Ha mir;> ur. 

• • • Appl ica nt 

C/A Shri Avinesh TripatPi 

v ersus 

l • union Of India tl-iroug h its Seer eta r y ' ;,ii r.ist ry Of /iat er 
Resources, New ~alhi. 

2 o Executive Engineer, Lower Yamuna Division, Central 
Vtat er c ommi ssion, G-7 centra l Park , Ne-.v Agra . 

3 . sub Division Officer, LONer Yamuna sub Division IIJ. 
lvieha r p uri, Hamirp ur . 

4 . Shri s .p. Sil"'gh. Executive Er.9ineer , Lo·Ner \'a muna 
Div is ion, G- 7 Cent ra 1 Park , Ne\1'1 Agra . 

• • • • Respondents 

C/R Shri N.e . SJngh . 

0 R 0 E R ( Oral) 

This is an applicdt i on Lllcl er sect i on .18 ot the 

Administrative Tribunal Act , 1980 • 

Th e applic.:int has c ome f or th ~ reli ef of q"1a shing 

of t r ans fer order dated 06 .0 1 .96 . 
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3 . Th e applicant \.Vas appointed as vJork sha rka r 

Grade IJ l at Hamir~ur ~ rie wa s transferred from Hamirpur 

to Banda wide order dated 6.0 1.96. The applicant has 

challenged the order claiming thet the order was penal 

in natur e , t here was a bias against him on the part cf the 
o:.....A 

authority rrek ing t he order of t:;::-ansferAthat the r e we:ce 

humanitarian reasons as t o why the applica~t shculd not be 

trans f erred . 
I 

4. No rejoinder affida-vit has been filed on behalf 

of th e applicant c1 lthough he was allowed time on 26 ,'02.96 

and on a number of days a fter that date on which t h e ca s e 

vvas listed befor e the bench. No RA h as ce en filed till 

date. Lea rned counsel for the respondents ha s dravm 

attention to paragraph 5 of suppl. counter affidavit in 

which it ha s been mentioned that the applicant joined at the 

place of transfer at Banda on 29 .03.96 and repDrted of 

having tak en cha rge has also been annexed t o this s~i:;. l. 

5. 

that the relief sought by t he applicant in the application 

ca n not be granted any mor e . Th e app lication is, therefor e , 

dismiss ed . 

6. There shall be no order as to costs. 
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